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* * f a w r  i f  w w
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5071 w # * *  r *  m m  * r r f t q f t a  m  
f t  t m  f t q r  m  t  l y f t f t f r e  y w w
ftvr w r  | i w t  nr»iafKr w w  
fttfV *rw v M V  % «rtW *n w r wrjft,
*  n *  « w f t  i

r c i  f i f  t > r f f  *. r *  
f t r  »  f t  » r  t *  *  f ?  f f f t f  
%  fr < r f  v w  <rc ^  I  
irtr t t  <r> <rr^Pc«t *> |, ^  ^  
^■»<rr oYt fr>«r fJT w? 
t k  $  ' f  < k  ft« r r  $  t f r  g w  v >  f t !  
f< * r  nft | i ^  arRsrr wnprr j  f t  
f f  t f  t?df v fw iftifi % i\ 

if.- | T i T f  %  * r t  t  ir T f f t f f r  « r ^ r  
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lit  3 * # r  ^ t ,  t ' r r  f t i  srspv 
«pr ^n:vn: «ur ft* r c  | ?

• ft  f ir P lf  3ft sr?T f t T r  t ,
3 i r  m  n » w  *  w i t  *rflf » tw t  j  i ? v  
* t r i f f  %  ^rarfjff *  f f  v d f  t h r i f t  

j  x  f , f t  f c « r r  v r  * 1  j t p t  ft^ r r  
%  f t *  T f r i r  ifV g r w r  * t  * * * * *
T f T T  ^  5>fT % v r  fft  *r*TJT ! ! f t  W  

t 1

^ w r C T r f t ^ ^ f P i :
*?i*r ft^ r r  ^tp tt %, w  Ir  ?srrsnr fr n r  

I  i . . .  ( « m m ) . . .

MR. SPEAKER: It does aot arise 
from the question.

«ft f W  * *  W O T  : *wfr ift 
% t w  «fnr xrrm mm | ,  *r? f
Vf TfT J I

. - ^ r l r w m i T  
vncftw r arr?rr |, Srt t o  m  ^5 «rr*w
I i

MU SPEAKER: That question doe* 
not arlae really.

• f t  « n ! M  f w :  * r |  f t m w  v w p f t  
^  ’ f i r m t f t e  m  * f t  I ,  v w p f N r  
« T * *  *  s m r t w  f  v i  g f r if r f t y  i c w
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sn w r f, w  fa<? | I 
frvnr f  ftrc % iftr <rc$ 

fw m f urefr f  vftt 
fft *rcft | i art ift ftrvnrcr fa #  ift 
v»*Rt % fa*a <f̂ pfr5r (tjrt ft swmr 
w ?  f r ,  *rr qftalM fa  ^ fe  h p r *  

jor, vrfft t, ^r «rr finrrc
fajJT 3TRTT $ ifft W  ^  3TPT •FTlf
arnft $ iftr wt ift z s  % ft 
Vtfrrrf p f t  & *$ vntft
t  i

SHRI BIJOY SINGH NAHAR Will 
the Minister let us know whether these 
companies are not paying provident 
fund dues for a long time9

SHRI SHANTI BHUSHAN The hon 
Member has put the question as to 
whether these, companies have not been 
paying provident fund. There are thou­
sands of large companies. So far as 
large industrial houses are concerned, 
as defined in the Monopolies Act, even 
there the number of undertaking? is 
as large as 1031 So. unless the ques- 
toln is specific, it is very difficult to 
answer

Apart from this, so far as provident 
fund is concerned, provident fund is 
tbe concern of the Labour Ministry. It 
is not related to the Company Affairs 
Department. Perhaps, the question 
could most appropriately be put to 
the Labour Ministry.

SHRI JYOTIRMOY BOSU: Will the 
hon. Minister kindly tell us, he has 
given a figure, horrifying figure of 8071 
in one financial year i.e. 1976*77 for 
such malpractices and crimes, out of 
5071 in how many cases the complaints 
or charges ol allegations have been 
established end which axe the broad 
categories in which they are involved?

SHRI SHANTI BHUSHAN; I can 
indicate the broad categories to which 
ft.*™. 5071 complaints relate to. They 
axe: non-payment of Public Deposits, 
mis^nanafement, non-payment of divi­

dends, non-receipt of balance sheets, 
non-receipt of notice*, non-registration 
of transfer of shares, non-issue of share 
certificates, improper holding of meet­
ings, non-holding of annual meetings, 
non-receipt of dividend warrants, mis­
appropriation, fraud, misapplication 
of funds, improper election of directors, 
failure to allow inspection of minute 
books and other complaints which are 
mategonsed as miscellaneous (Inter­
ruption*)

SHRI JYOTIRMOY BOSU Sir, he 
will answer now part (2) of my ques­
tion.

SHRI SHANTI BHUSHAN While 
5071 complaints under different heads 
were received during the year 1976-77. 
as many as 5060 were disposed of dur­
ing this period of 1976 77. Obviously, 
what action was taken on what com­
panies

MR SPEAKER: You are not in a 
position to say.

SHRI JYOTIRMOY BOSU- I wanted 
to know, out of these 5071, in how many 
cases the allegations or the charges 
have been established and what action 
has been taken. I asked a specific 
question. He has given in his reply 
that there are figures available. 5071 
were received in the year 1976-77. Out 
Of 5071....

MR. SPEAKER: He said, 5000 and odd 
were disposed of. He is not in a 
position to say which company...

SHRI JYOTIRMOY BOSU: Why are 
you replying for the Minister?

MR. SPEAKER: No, he has answer­
ed it. Please see the record. Obvious­
ly he has answered it.

SHRI JYOTIRMOY BOSU; You can- 
not run the House like this.

MR. SPEAKER: He has answered lt

SHRI JYOTIRMOY BOSU: Let him 
repeat lt
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MR. SPEAKER He is not required 
to repeat it. Please look into tbe 
record

SHRI JYOTIRMOY BOSU. You 
can't say like that Let him say in 
how many cases the complaints have 
been established He has not answer­
ed that

MR SPEAKER Mr Bosu. he has 
answered that 5000 and odd complamts 
were received He is not in position 
to say

SHRI JYOTIRMOY BOSU He has 
not said that Let him answer

MR SPEAKER Mr Bosu. you are 
not to dictate anything Now, Mr 
Venkatasu bbaiah

SHRI JYOTIRMOY BOSU I am on 
mj legs

MR SPEAKER No nothing Mr Ven- 
katasubbaiah

(Interruptions)

SHRI P VENKATASUBBAIAH The 
hon Mincer said that these com­
plaints include allegations including 
misapplication of funds also That is 
what he has said And there are 5071 
complaints in one year and action on 
many of them has been taken May 1 
know m this connection whether any 
romplaint or complaints have been 
made to the Minister that taking ad 
vantage of the scarcity condition* pre­
vailing in this countn with regard to 
cement* certain big industrial houses 
through fradulent means and misappli­
cation of funds are trying to estab­
lish certain factories particularly in 
Andhra Pradesh, and also they are 
bu>mg up certain companies. In that 
case, I want to know whether any alle­
gation* have been made that these big 
business people are trying to take full 
advantage ot It and depriving the local 
People of having an industry either in 
th« private sector of that area or in 
the state sector.

SHRI SHANTI BHUSHAN In re­
gard to complaints relating to misapp­
lication of funds, all that I am in a 
position to say at the moment is

MR. SPEAKER You say you require 
notice

SHRI SHANTI BHUSHAN . that 
six complamts of this kind were re­
ceived during the year 1976 There 
was one outstanding complaint from 
before, and out of the seven, three 
were disposed of and four were re­
maining to be disposed of About the 
specific nature of complaint which has 
been referred to, I would require 
notice for it

MR SPEAKER Mr Saugata Roy

SHRI SAMAR GUHA For the last 
three da\s I have been trying to catch 
your eye

SHRI SAUGATA ROY I would 
like to know from the hon Minister 
whether the Sarkar Commission of In­
quiry set up to probe into the allega­
tions of issue of duplicate shares and 
income-tax fraud against Birlas have 
submitted their report and if so, what 
are the contents of the report, and if 
not, whj the report has not been sub* 
mitted and when it will be submitted

SHRI SHANTI BHUSHAN I would 
requ re specific notice for it

MR SPEAKER He requires a spe­
cific notice Now Mr Samar Guha

PROF DILIP CHAKRAVARTY. 
Sir I want to ask

MR SPEAKER You have already 
put the question You cannot put on 
every question

PROF DILIP CHAKRAVARTY My 
difficulty is, I am not getting an oppor­
tunity . .

(Interruptions)
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SHRI SAMAR GUHA: 1 want to 
know from the hon. Minister, about the 
complaints that he received or the steps 
taken against those companies, and 
how many of these companies belong 
to the first 25 of the big industrial 
houses

SHRI SHANTI BHUSHAN As 1 said 
earlier, no separate statistics are kept 
in regard to these complaints as to 
whether they relate to large industrial 
houses or whether thej belong to other 
companies. But if the hon Member 
has any specific companies in mmd, 
then if he gh es any notice I Shall sup­
ply him the necessary details.

SHRI SAMAR GUHA At least give 
us a few names out of the first 25, say, 
S, 10, 15 or 20 like Birlas Bajonas, 
Tatas etc At least give us a few 
names

MR SPEAKER Are \ou in a posi­
tion to give it?

SHRI SHANTI BHUSHAN If the 
hon Member wants to know how 
many complaints were received 
against Tatas or Birlas, or any other 
large industrial house, unless j get 
the figures worked out on that basis, 
I cannot supply those figures, because 
the question was of a very general 
nature It related to large industrial 
houses, which included 1,081 under* 
takings It is not possible to supply 
the information without notice

SHRI SAMAR GUHA Would you 
kindly agree to supply the details*

SHRI SHANTI BHUSHAN Which­
ever information he wants can be 
supplied.

SHRI SAMAR GUHA. My question 
was about the first 25 houses.

SHRI SHANTI BHUSHAN It would 
be a very large number If you 
restrict it to a few numbers it would 
f>* possible

SHRI SAMAR GUHA* I wa« enquir­
ing about the first 25 houses

SHRI SHANTI BHUSHAN: Even
for the first 88 houses, the number of 
undertakings would be very large.

PROF DILIP CHAKRAVARTY: 
Sir, it is an important question 1 
want to ask a supplementary

MR SPEAKER Next question. 
Shri C N. Visvanathan

PROF DILIP CHAKRAVARTY: 
Sir, you must be penrtttmg questions 
on this Tatas and Birlas are creat­
ing artificial scarcity in soda ash It 
is very unfortunate that you are act­
ing as a baffled wall of this House, 
of this Lok Sabha

Amendment to the Representation of 
People Act

*231 SHRI SAMAR GUHA Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state

(a) whether Government are consi­
dering amendment of present Repre­
sentation of People Act;

(b) whether misuse of political 
power and abuse of administrative 
authority will be considered as an 
offence for debarring g person from 
contesting any election according to 
constitutional provisions, and

(c) if so facts thereabout?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHBI 
SHANTI BHUSHAN) (a) Yea, Sir.

(b) This matter is also under 
examination

(c) Does not arise

SHRI SAMAR GUHA* According 
to our constitutional provision* and 
also according to the Representation 
of the People Act, there is no Provi­
sion to 6rtch political criminals wjo 
create a lot of misery for our people.




